
129 Written Answers CHAITRA 8, 1895 (SAKA) Written Answers 130

Complaints regarding Location of a 
Caustic Soda Factory in North Kanara 

District of Mysore
4S22. SH R T B V . N A I K  : W ill the 

M inister o f P E T R O L E U M  A N D  C H E 
M I C A L S  be pleased to state *

(a) whether any com plaint* have been 

rcccived b y  G overnm ent rcgat d ing the 
location o f  the caustic soda factory o f M /s. 

B allarpur Paper and Straw  Boards Lim ited 
in thf* N o rth  K a r a r a  D istrict o f M \sorc 
State ;

(b) i f  so, what are th ey , and

(c) what acnon G overnm ent havo 
in  this b e h a lf’

T H E  D E P U T Y  M I N I S T E R  IN  T H E  
M I N I S T R Y  O F  P E T R O L E U M  A N D  
C H E M IC A L S  (S H R I D A L B I R  S I N G H V
(a)to(c\ A  rep-esertatio n  was recvi\td  
in Decem bei 1971 against the location o f the 
Caustic S o Ja  fa c 'o r v in  and around village 
H iregutti in N orth  K a ra ra  D istrict o f M \- 
s>re State on the g io o n d th a t  it would 
cause hardships to 12,600 people. T h e 

m atter was referred to the State G overn
m ent who tnfor Tied us recently that land 
acquisition, proceedings were m the final 

stage and change in site w as not possible. 
S teps have however been taken b y  the State 
G overnm ent to  rehabilitate the displac d 

persons

Elimination of Small and medium
Railway catering contractors
4823. S H R I  B . V . N A I K  . W ill the 

M inister o f  R A IL W A Y S  be pi ased to 

state:
(a) whether sm all and m edium Railw ay 

catering contractors are b c irg c lim ira  ed,

(b) whether their ro ya lty  rates or other 
paym ent rates to the R ailw ay are being 

enhanced» and

(c) what is the p o licy  o f  the Radw ay 
adm inistration tow ards sm all contractors 
whose only means o f  livelihood is Railw ay
ontract ?

4078 LS—6

T H E  D E P U T Y  M I N I S T E R  I N  T H E  
M I N I S T R Y  O F  R A IL W A Y S  (S H R I 
M O H D  S H A F I  Q U R E S H I) : (a) N o .

(b) L icence fee is payable b y  the catering/ 

v erd in g  contractors subject to a m axiinum  
o f 5 °u o f the sales turnover and is reviewed 
periodically. Besides, rent for accomm oda

tion provided, w ater, electricity, etc. are 
payable b v  them.

(c) T h e Railw avs do n ot m ake any dis
tinction like a small ot big catering/vending 
contractor A n y  individual contractor can 
be considered for allotment o f  catering/ 
vending contracts up to  a m axim um  o f  6 
units subject to  his being found suitable to 
undertake the job .
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